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No. 23-HLA of 2014/59.— The Punjab Scheduled Roads and Controlled
Arcas Restriction of Unregulated Development (Haryana Validation) Bill, 2014, is
hereby published for general information under proviso to Rule 128 of the Rules
of Procedure and Conduct of Business in the Haryana Legislative Assembly -
Bill No, 23— HLA of 2014
THE PUNJAB SCHEDULED ROADS AND CONTROLLED AREAS
RESTRICTION OF UNREGULATED DEVELOPMENT
'(HARYANA VALIDATION) RILL, 2014

A
BiLL

to validate the declaration of the controlled area of Hisar and all the acts,

proceedings, things done and action taken in connection therewith in the

said controlled area under the Punjab Scheduled Roads and Controtled
Areas Restriction of Unregulated Development Act, 1963,

in its application to the State of Har_varm

. Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows:-

1.  This act may be called the Punjab Scheduled Roads and Controlled Short title.
Areas Restriction of Unregulated Development (Haryana Validation) Act, 2014.

Price : Rs, 5.00 . (2239)
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2 Notwithstanding any judgment, decrec or order of any court or
tribunal or authority to the contrary and notwithstanding that the notification
for declaration of the controlled area of Hisar published in the Haryana
Government Gazette, Extraordinary, dated the 28th August, 1971, which was
published late in newspapers in accordance with the provisions of sub-section
(2} of section 4 of the Punjab Scheduled Roads and Controlled Areas Restriction
of Unregulated Development Act, 1963 (Punjab Act 41 of 1963) i.e. was published
in the newspapers in accordance with the said provision in the Patriot on the
17th March, 1991, in Jan Sandesh on the 18th March, 1991 and in Nab Chhor
on the [3th April, 1991 and the notification for declaration of the controtled
area of Hisar published in the Haryana Government Gazette, Extraordinary,
dated the 9th March, 1982 which was held to be not published in accordance
with the provisions of sub-section (2) of scction 4 of the Act ibid by the
Additional District Judge, Hisar and was thereafter published in newspapers in
accordance with the said provisions in The Tribune and Dainik Bhaskar on the
15th July, 2013 and in the Dainik Tribune on the 20th October, 2013, the said
notifications though published late in the newspapers shall be deemed to be
valid and effective from the date of their publication in the Official Gazette and
any executive instructions or notices issued or bilateral agreement executed. or
demolition dore or permission granted for change of land use or undertaking
obtained or recovery made in connection thereto in the said controlled areas in
view of the said notifications shall be deemed to be valid and effective as if such
executive instructions or notices were issued, bilateral agreements were exccuted
or demolition done or permission for change of land use granted or undertakings
obtatned or recaveries made in accordance with the provisions as validated by
this Act and shall not be called in question before any court, tribunat or
authority and accordingly -

(i} all acts, proceedings or things done or action taken by the
Government or any official of the Government or by any authority,
after the publication of notification of controlled area of Hisar in the
Haryana Government Gazette, Extraordinary. dated the 28th Aungust,
1971 and the 9th March, 1982 for all purposes be deemed to be, and
1o have always been done or taken in accordance with law;

(i) no suit or other proceeding shail be maintained or continued in any
court or tribunal of authority for the refund of any amount already
deposited or any executive instructions or notices issued or for any
bilateral agreements executed, demolitions donie or permission
granted for change of land use, any underiakings obtained or any
recovery made; and

(it1) no court or tribugal or authority shall enforce a decree or order
directing the refurkd of any amount so charged or for nullification of
bilateral agreement exectited or any exccutive instructions or notices
issued or any undertaking obtained in this regard.

i



HARYANA GOVT. GAZ. (EXTRA). JULY 11. 2014 2241
(ASAR. 20, 1936 SAKA)

STATEMENT OF ORJECTS AND REASONS

It is informed that the Final Development Plan of Hisar-2021AD incliides
the area falling in the controlled areas notified in the year 1971, 1982 and 2002.
The first Controlled Area notified in the Official Gazette on 25.08.1971 under
section 4(1) of The Punjab Scheduled Roads and Controlled Arcas Restriction
of Unregulated Development Act, 1963 was not published in the newspapers in
accordance with section 4(2) of act ibid. On this issue, a Civil Suit No. 159 of
1991 was filed in the District Court Hisar in which the lst controlled area of
Hisar town notified in the year 1971 was challenged. However, Additional
District Judge Hisar gives the clear-cut finding in his deciston dated 31.03.1997
that even the publication of the 2nd controlled area in a local weekly “Navnad™
was making a mockery of a mandatory provision of Law and clearly held that the
2nd controlled arca notified in the year 1982 was also not duly published as per
provisions of section 4(2) of act ibid. Against the said orders, an appeal was filed
in the Hon'ble Punjab and Haryana High Court and Hon'ble Supreme Court,
however the same was dismissed.

Further, the first controlled arca notified in the year 1971 was got published
in the newspapers on 17.03.1991, 18.03.1991 and 13.04.1991 respectively in one
English and two Hindi newspapers and the 2nd controlled area notified in the year
1982 was published in one English and two Hindi ncwspapers on 15th July, 2013
and 20th October, 2013 in accordanc:t:. to the section 4(2) of the act ibid. Hence, the
legal process for notification of 1st and 2nd controlled areas has been completed.

There is no controversy with regard to 3rd controlled area notified on
09.07.2002. _ : :

Based on these controtled areas, Final Development Plan of Hisar 2021
AD has been notified and sectors have been developed by HUDA and private
colonizers after obtaining the license from the Government. Permissions for change
of land use have been granted by the Government in which lot of revenue has been
received. Illegal structures have been demolished afier issuance of prior notices.
Hence, 1st and 2nd controlled areas of Hisar need to be validated from the date of
notification in the Official Gazette.

Hence, this Bill.

BHUPINDER SINGH HOODA,
- Chief Minister, Haryana.

Chandigarh : ' SUMIT KUMAR,

The Lith July, 2014. Secretary.
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